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go onrecrod. ...(Interruptions)... It will not go on record. ...(Interruptions)... You go and
tell the Chairman. Whatever it may be, this way I am not going to allow you. You are
taking the House for ransom. Please don't do it. ...(Interruptions )... No, no, Dr. Maitreyan,
it is not listed. It is not admitted. 1 can't allow it ...(/nterruptions )... 1 cannot do
it....(Interruptions)... This will not go on record ...(Interruptions)...  will not allow because
it was not permitted by the hon. Chairman ...(Interruptions)...

DR. V.MAITREYAN: *

MR. DEPUTY CHAIRMAN: Mr. Perumal, let me listento you after I dispose ofall the
Zero Hour notices ...(Interruptions )... What can 1 do? ...(Interruptions )... All Members
should see that such an attitude should be condemned ...(Interruptions )... Such an
attitude should be definitely condemned ...(Interruptions )... this is not
allowed...(/nterruptions))...

DR. K. MALAISAMY ( Tamil Nadu). Sir,

MR. DEPUTY CHAIRMAN: Mr. Malaisamy, please sit down ...(Interruptions)... That
is adifferent question ...({nterruptions)... 1t is not listed ...(/nterruptions )... Mr. Maitreyan,
what you are talking is illogical ...(Interruptions)... | am not aware whether permission was
given for Monday ...(Interruptions)... 1 am not aware of it ..(Interruptions)...

DR. V.MAITREYAN:*

MR DEPUTY CHAIRMAN: I am not questioning all that ...(Interruptions )...1 have to
run the House ...(Interruptions )... No, no ...{Interruptions )... There is a procedure
...(Interruptions )... Mr. Perumal, dont' do like this ...(/nterruptions )... what is
this?...(Jnterruptions)... what are you doing?...(/nterruptions)... 1 will not be able to argue
with you...(Interruptions )... Please go to your seats ...(Interruptions ).... Please, Mr.
Malaisamy, let me complete this ...(/nterruptions }... You also say something and do
something...(Interruptions)....

SHRI JANARDHANA POOJARY (Karnataka): Sir, he is flouting your
ruling...({nterruptions)...

MR. DEPUTY CHAIRMAN: He is flouting Chair's instructions ...(Interruptions)...1
will say that this is vandalism ...(Interruptions)...

SHRIJANARDHANA POOJARY: You should give respect to the Chair .. (/nterruptions)...

MR. DEPUTY CHAIRMAN: People are watching ...(Interruptions )... Mr. Malaisamy,
please go back to your seats ...(/nterruptions )... Please go back to your seat. 'Let me
complete the Agenda...(Interruptions)...
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Demand for Lying of Liberhan Commission Reportinthe Parliamant
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SHRID. RAJA ( Tamil Nadu): Sir, Iassoc:ate myself with the issue raised by my friend,
Mr. Siddiqui. Thank you.

-SHRIA. VIJAYA RAGHAVAN (Kerala) Sir, Ialso associate myself with the issue raised
by my friend, Mr. Siddiqui. Thank vou.

SHRI VIRENDRA BHATIA (Uttar Pradesh): Sir, I associate myself with the subject
raised my colieague, Mr. Siddiqui. Thank you.
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SHRI MATILAL SARKAR ( Tripura): Sir, I also associate myself with the issue raised
by Mr. Siddiqui. Thank you.
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, [ also associate myself with the
Zero Hour submission made by my colleague, Mr. Siddqui. Thank you.

Need for Recognizing the First Revolt of Independence in Cuncolim Village of Goa

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, I stand here to raise the issue that
one of the first revolts of independence against any foreign rule had taken place in my
village Cuncolim, in Goa. It has still not been recognised by the country.

There is a village known as Cuncolim in Salcete Taluka, South Goa district, inthe State
of Goa. Villagers of Cuncolim are called ‘Gaoncars’ They have a history of bravery and
heroism. These ‘Gaoncars’ of Cuncolim village had revolted against the Portuguese as
carly as in the year 1583, which had led to the killing of the Portuguese agénts, who would



